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point you must leave for, other Mem-
bers also, Why do you touch afl the
pointg and take the time of other
Memberg also. I am only helping

you, It ig left to you,
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MR. DEPUTY-SPEAKER: Now Mr.
Barot,
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PAPERS LAID ON THE TABLE
—contd.

- NOTIFICATIONS ENHANCING IMPORT buTy

ALUMINIUM SCRAP

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
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MAGANBHA]I BAROT): I beg to lay
on the Table a copy each of Notifica-
tion numbers §3-Customg to 85-Cus-
toms (Hindi and English versions)
published in Gazette of Indiz dated
the 30th March, 1981 together with an
explanatory memorandum regarding
enhancement of import duty on alu-
minium scrap from 35 per cent ad-
valorem to 86 per cent ad wvalorem:,
under section 159 of the Customs
Act, 1962, [Placed in Libray. See No.
Lt-2236/81]

1801 hrg

CORRECTION OF STATEMENT ON

CALLING ATTENTION RE. PAY-

MENT OF BLACKMONEY BY M/S.

ZENITH STEEL PIPES AND INDUS-

TRIES LTD. FOR OFFICE PREMISES
IN BOMBAY.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): 1
wish to correct a statement made this
morning, while replying to various
supplementaries raised during the
Calling Attention motion regarding
the reporteg payment of Rs. 31,90,500
by M|s, Zenith Sieel Pipes Industries
Ltd. by way of black money for pur-
chase of office premiseg in Dalamal
House at Nariman Point, Bombay, I
had stated that according to the pre-
sent interpretation of the law, the
Provisions of Chapter XXI of the In-
come-tax Act 1o not apply in rela-
tion to the transfe; of interest of mem-
bers of a cooperative society to other
persons.

I had stated that this lacuna in the
law is proposed to be filled up through
a provision in the Finance Bill of
1981, In this connection, I would like
to state that while the question of
making a provision on these lines was
considered at the time of formulation
of the Budget proposalg this year, the
amendment could not be jincluded in
the Finance Bill, as certain difficulties
were pointed out in this regard by
the Ministry of Law. We were ad-
vised that the matter needg further
consideration in depth before a suit-
able amendment could be made to
achieve the objective, It is the inten-
tion of the Government to bring forth
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suitable comprehensive legislation in
order to bring cooperative flats within
the purview of th¢ acquisition provi-
sions under the Income-tax Act,

MR. DEPUTY-SPEAKER.
Shri Bhishma Narain Singh.

Now

18.02 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OrF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): ] have tg inform the House
that a alight modification has been
made in the Time Table for the dis-
cussion of Demands for Grants....
(Interruptions)

The Demandg for Grants of the
Ministry o Petroleum, Chemicalg and
Fertilizerg will be taken up before Lhe
Demands of the Ministry of Communi-
cations.

SHRI G. M. BANATWALLA (Pon-
nani): It will cause great inconveni-
ence, We adjust our programmes ac-
cording to the original order. [The
Minister changes it thereafter.

MR. DEPUTY-SPEAKER: What js
the objection?

SHR] G. M. BANATWALLA:. That
is not the point, You must not allow
this,

MR. DEPUTY-SPEAKER: Instead
of one Demand, he is taking up ano-
ther Demand,

L

SHRI G. M. BANATWALLA: The
Members arrange their programmes
according to the order, i.e. which De-
mand comeg on what date, Our con-
venience ig also important, The House
cannot be taken for a ride like this.
It is most unfair to the Members of
the House,

SHRI BHISHMA NARAIN SINGH:
Slightly it has been modified.

MR, DEPUTY-SPEAKER; Those

. two Demands have already been men-
*_tioned there. (Interruptions)



